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Mr. Chairman: It is now 2-30. We
have to take up Private Members’
Bus";ess. The hon. Member may con-
tinue the mext day.

14-29 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TIORTIETH REPORT

Sardar A. 8. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Thirtieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
Houre on the 25th November,
1958.”

Mr. Chairman: The question is:

“That this House agrees with
the Thirtieth Report of the Com-
mittee on Private Members’ Bill¢
and Resolutions presented to the
Flouse on the 25th November,
1958."

The motion was adopted.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

(Amendment of Section 100)

Shri Naldurgker (Osmanabad): I
beg to move for leave to introduce a
Bill further to amend the Code of
Civil Procedure, 1808.

*Published in the Gazette of India
dated 28-11-1988.
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